FORM G

INVITATION FOR EXPRESSION OF INTEREST FOR

BEE K BEE PRINTS PRIVATE LIMITED
OPERATES IN TEXTILE DYERS AT
FARIDABAD, HARYANA

(Under sub-regulation (1) of regulation 36A of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

SL. No.

RELEVANT PARTICULARS

1

Name of the corporate debtor along
with PAN & CIN/ LLP No.

M/s. BEE K BEE PRINTS PRIVATE
LIMITED

(CIN) U74994DL1993PTC053687
(PAN) AAACB5148F

Address of the registered office

Registered Office: C-2 East of Kailash, New
Delhi-110065.

Factory Address: Khesra no 55, kila no 22/2,
near mohla chaprola road, village mohla,
Tehsil- Ballabgarh, sikri, Industrial area,
Faridabad, Haryana- 121004.

URL of website

N/A

Details of place where the majority of
fixed assets are located

-Plant and Machinery situated at tehsil
Ballabgarh, Sikri, Industrial area, Faridabad,
Haryana- 121004

-Industrial land situated at Faridabad

Installed capacity of main products/
services

As per balance sheet as on 31% March 2022

Total Revenue - INR 70,04,66,367/-

Quantity and value of main products/
services sold in last financial year

Quantity not available
As per balance sheet as on 31% March 2022

Total Revenue - INR 70,04,66,367/-




7 | Number of employees/ workmen Nil

8 | Further details including last available
financial statements (with schedules) of | Details can be sought by prospective resolution
two vyears, lists of creditors are | applicants viaa mail by raising request at email:
available at URL.: cirp.bkb@gmail.com

9 | Eligibility for resolution applicants | Details can be sought by prospective resolution
under section 25(2)(h) of the Code is | applicants via a mail by raising request at email:
available at URL: cirp.bkb@gmail.com

10 | Last date for receipt of expression of 08.07.2024
interest

11 | Date of issue of provisional list of 18.07.2024
prospective resolution applicants

12 | Last date for submission of objections | 23.07.2024
to provisional list

13 | Date of issue of final list of 02.08.2024
prospective resolution applicants

14 | Date of issue of information | 07.08.2024
memorandum, evaluation matrix and
request for resolution plans to
prospective resolution applicants.

15 | Last date for submission of resolution | 06.09.2024
plans

16 | Process email id to submit Expression | cirp.bkb@gmail.com

of Interest

IBBI Reg. No.-

Sd/-

Akhil Ahuja

Interim Resolution Professional

BEE K BEE PRINTS PVT LTD
IBBI/IPA-001/1P-P-02072/2020-2021/13213

Email: cirp.bkb@gmail.com, caakhilahuja@gmail.com

AFA Validity: 13/09/2024
Mavent Restructuring Services LLP,

Comm. Address: B-29, LGF, Lajpat Nagar-I11, Delhi 110024

Date: 22-06-2024
Place: New Delhi
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WWW.FINANCIALEXPRESS.COM

FINANCIAL EXPRESS

FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR

BEE K BEE PRINTS PRIVATE LIMITED

(FEARATES IN TEXTILE DYERS AT FARIDARAD, HARYANA

{Usdesr eub-ragulatien {1) ol regulabion 368 &l the Insolsency and Bankrugley Board of India

{insolvency Aesaludion Process for Corparaie Persons] Reguiabions, H0716)

RELEVANT PARTICULARS

1

Mame ol thi cofparate dabibor akang wilth
Pad) & G LEP Ma

M's. BEE K BEE PRINTS PRIVATE LIMITED
(CING U7A9540 19938 TOORIEAT
(PAN] AAACES143SF

2

Afidress of the regestiered affice

+ Registered OMice: ©-2 Easl of Kailash, New Delhi

1100G5.

| Factary Address: Khesrsa no 55, Kila ng #2293 near

mohla chagrola eoad,  vilkege  mohla,  Tehsil
Ballabgarh, =ik, Industeial area, Farigabas, Haryana-
121004

T
=

UHL of wabsits

A

4

Datats ot place wharn majority of lixed
A558S g W CAra]

-Plant armd Machinery sibuated at fehsil Ballzhgarh,
Sk, Inclusirial amea, Fardabsd, Hicyana- 121004
-Industnal land sSuaked al Faridabad

]

Ingtalled capacity of main producis’
geryices

&5 por batamce sheet as on 315t March 2022

| Tatal Revenue - INFLTO,04, 66 367 -

G

[uantiny and vale of main producis’
gervices soad (e last linancial yaar

Dhaantity mol avaitzbile
AS poarbstance sheot as on 31 st March M2
Tatsd Beyenue - IMA 70 04 B8 367!

7

Hisnber of empkayees) warkmen

il

B

Further detsls inchiding a5 aviilabee

financial slatements {with schadules) . af
Paedr years, s al cremtars ang avnliibde at
L

[etaits can be sought by prospechve resalubion
apolicants via @ mesd Oy raising regueest &1 emall;
cirp nl:hn:!:..:glrliul Lom

g,

Elgitdity for resolutan apohcants -'JI'|l:|'_'|'_
section 252)ch) of fhe Codo s available at |

[Oetaks canm be sowght By orospechye nesaluban
applicants vin & med Dy raising reqeest 2 omail:

plans

LARL + cirp. bkhigmail.com

10, Lasf made Tor receigl ol expreszion aof | 0807, 2024
inkenes |

11 Oake - oof Esue ol provisionst G50 of ) 1007 2024
prospectiva resiution ipalioants

12 Last date for submission of objections o 23,07 2024
prorviissa nad sy

13, Daka of issue of Tipal =t of prospecese | DG O6 2024
rasofution apalicants

14, Date o isswe al infarmalion | 0708 2024
mamarandurm, avalestion - matre and
regiss] far resolulion plans @ prospectyae
regmdidion apolicants

15, Lasi dale foi submeEsan of resoliion | DE.0e.»024

1. Process emall W ko submid Exprassion af |

Irfiprest

nirp. bkmEgmall.com

sd/-
kil Abuja

Imlerim Resolwlien Professéonal BEE & BEE PRINTS PYT LTD
1881 Reg. Mo.- 1BBFPA-DO AP-P-0200 2/ 20 20-2029 13213
Emagél: cin_bkoiugmail.com, cassnilahmgaagmall.com

Data: 22-06-2024
Fiace: Hew Delhi

AFA Yalidiny: 137092024
Mayent Aestruciuring Services LLE Comm.
Bqddress: B-2%, LGF Lajpat Magar-Hl, Dethi 110024

E-AUCTION
SALE NOTICE

| (Under SARFAES] Act 2002)

E-Auction Sale MNotice for Sale of Immovable Assets under the Securitization and Reconstruction of

Financial Assets and Enforcement of Security Interest Act, 2002 read with proviso to Rule 9(1) of the Security
Interest {Enforcement) Rules, 2002,

Notice s heraby given to the public in general and in particular to the borrowen(s) and guarantor(s) that the below described
immovable | movable properly morigaged / changed to the secured creditor, the Physical Possession of which have been
taken by the authonzed officer of Central Bank of India, Secured creditoes, will be sold on “As is where is”, “As is what is"
and “whatever there is"” basis on 15.07.2024 (Monday) for recovery of due {o the Central Bank of India and Canara Bank
{e-Syndicate Bank) from below mention Borrower(s) and Guarantors).

The Reserve Price and Eamest Monay Deposit (EMD) is displayed against the details of respeciive properties

E-AUCTION SCHEDULED TO BE HELD ON 15.07.2024 (Monday) (15 DAYS NOTICE) Te o Lakhe
5. | Name of | Authorised | Name of the Description of Property & Demand Notice Date & | Bute & Type o [ Reseres Price |
ho{ Branch |Officer/8M.| Account Dwine Mot Aroaunt Dues (Rs.inLakh) | Pessastion |t
1] Stressed | MrM.K. |SHRI Shri Lakshmi Cotsyn Limited 20122015  [20.05.2016] T 110.25
Asset | Gupta |LAKSHMI  |Fiaino, 1292, 12" Floor F1801.00 Lakns: | oy | LOKD
Management! maoh No: |COTSYM ; ' : + Interest T 11.03
Bramh, |gansyasmralLIMITED Tower - B, Gaur Green Avenue| . c.merg [Possession| ® o p
New Delhi Abhay Khand-1l Indirapuram, other charges 7025
Disit.- Ghaziabad (U.P.) Lakh

Date of Auction: 15.07.2024 (Monday) Time: 12:00 AM to 03:00 PM with auto extension of 10 minutes.
Date of Property Visit: 11.07.2024 (Thursday) Time: 11:00 AM to 03:00 PM

Bidder will register on website: hitps:ii'www mstcecommerce.com and upload KYC documents and after verfication of KYC
dacuments by the service provider, EMD to be deposited in Global EMD wallet through NEFT/RTGS Transfer (after generation of
challan from https:/iwww.mstcecommerce.com). The auction will be conducted through common landing platfiorm e-
Bikray Portal. E-auction will be held “As is where is", "As is what is" and “whatever is there is™ basis. Inlerested bidder may
depasit pre-bid EMD with MSTC before the close of e-auction. Credit of pre-bid EMD shall be given to the bidder anby after recespt of
paymentin MSTC's Bank account and update of such information in the e-auction wabsite. This may take some time as per banking
process amd hence hidders; in thair own interest, are advisad to submit the pre bid EMD amount wedl in advance to avoid any [ast
minute problem. The successful bidder shall have to deposit 25% (Twenty Five Percent) of the bid amount, less EMD
amount deposited through NEFT/RTGS in Alc.-3774323433, IFSC-CBINO285132 in the name of BILL PAY ACCOUNT, the
sama day or not |ater than next working day and the remaining amount 75% shall be paid on or before fifteenth day of confirmation
of sake. There aré no encumbrance on the property, however the bidders may make their independent enquiries and if any
dues will be payable by bidders. Uindar no circumstances (including the casa of sole bidder for any secured assat) the securad
assel will be sold al Reserve Price or below thersof, Minimumn one bid increment amount is mandatory. For detailed terms and
condifions please refer fo the link provided In www.centralbankofindia.co.in Secured Creditor or Auction Platform
{hitps:imstcecommerce.com} Helpline No.-033-22901004. For any query please contact Mr. M. K. Gupta Mob. No.:
9982186777 E-mail ID: samdelhi@centralbank.co.in dunng office hours on all working days.

STATUTORY 15 DAYS SALE NOTICE UNDER RULE 9(1) OF THE SARFAESI ACT 2002

BorrowersiGuaraniors! Mortgagors are hereby notified ko pay the sum as mentioned above along weth upto date mierest and ancillary experses

before the date of e-auction, failing which the property will ba aucliored/zold and balance dues, ifany, will be recoverad with inderest and cosl
PLACE: NEW DELHI

Authorised Officer,

DATE: 21.06.2024 CENTRAL BANK OF INDIA, SAM Branch, New Delhi

SATURDAY, JUNE 22, 2024

STRESSED ASSETS RECOVERY BRANCH-II State Bank House, (BRANCH CODE 51521)
3rd & 4th Floor, 18/4 Arya Samaj Road, Karol Bagh, New Delhi-110005

SBI

APPENDIX IV [Rule - 8 (1)] POSSESSION NOTICE (for immovable property)

Whereas the undersigned being the Authorised Officer of State Bank of India, Stressed Assets Recovery Branch (SARB)-II, SBI House,
4th Floor, 18/4, Arya Samaj Road, Karol Bagh, New Delhi-110005 under the Securitisation and Reconstruction of Financial Assets and
Enforcement of Security Interest Act 2002 (54 of 2002) and in exercise of powers conferred under section 13 (2) read with rule 3 of the Security
Interest (Enforcement) Rules, 2002 issued demand notice dated 15.03.2024 calling upon M/s Wood Craft (Borrower), Sh. Surendra Kumar S/o
Sh. Jawahar Singh (Proprietor) to repay the amount mentioned in the notice being Rs. 37,88,394/- (Rupees Thirty Seven Lacs Eighty Eight
Thousand Three Hundred Ninety Four Only) as on 15.03.2024 with further interest, expenses and other charges etc. thereon within 60 days from
the date of receipt of the said notice.
The borrower / guarantor having failed to repay the amount, notice is hereby given to the borrower / guarantor and the public in general that the
undersigned has taken possession of the property described here in below in exercise of powers conferred on him/her under sub-section (4) of
section 13 of Act read with rule 8 of the Security Interest Enforcement) Rules, 2002 on this 21ST day of JUNE 2024.
The borrower / guarantor in particular and the public in general is hereby cautioned not to deal with the property and any dealings with the property
will be subject to the charge of the State Bank of India, Stressed Assets Recovery Branch (SARB)-II, SBI House, 4th Floor, 18/4, Arya Samaj
Road, Karol Bagh, New Delhi-110005 for an amount of Rs. 37,88,394/- (Rupees Thirty Seven Lacs Eighty Eight Thousand Three Hundred
Ninety Four Only) as on 15.03.2024 with costs, etc. thereon.
The borrower’s attention is invited to provisions of sub-section (8) of section 13 of the Act, in respect of time available, to redeem the secured assets.
Description of the Inmovable Property

Tel.011-28752163 Fax. 28755674 E-mail: shi.51521@sbi.co.in

Property Owned By: Sh. Surendra Kumar

All that part and parcel of Property No. 1645, admeasuring 160 Sq. Yds. out of Khasra No. 102/21 situated at Village Bawana Colony known as
Punjabi Colony, Delhi-110039 (Registered vide Sale Deed No. 2926, Add. Book 1 Vol. No. 4245 at page No. 58 to 62 on 03.02.2024 at Sub Registrar
VI, North-West Delhi) and bounded as under :-

East: Property of Nafe Singh, West: Gali, North : Property of Sh. Kartar Singh, South : Property of Sh. Satbir etc.

DATE: 21.06.2024, PLACE: New Delhi Authorised Officer, State Bank of India

CANARA BANK ASSET RECOVERY MANAGEMENT 1I
BRANCH HAUZ KHAS DELHI
Email: ch3038@canarabank.com

POSSESSION NOTICE

[Under Rule 8(1) of Security Interest (Enforcement) Rules, 2002]
Whereas, the undersigned being the authorized officer of the Canara Bank Asset Recovery Management-ll Branch Hauz Khas Delhi
under the Securitisation and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 (Act No. 54 of 2002) and
in exercise of powers conferred under section 13(2) read with rule 3 of the Security Interest (Enforcement) Rules, 2002 issued a demand
notice dated 25.07.2023 Calling upon the (Borrower) M/s Adaresh Outfit (Proprietorship firm) through its proprietor Sh. Vijay Kumar,
S/o Shri Swami Nath Jaiswal and Smt. Prema Devi W/o Sh Swami Nath Jaiswal and Sh Brijesh Kumar S/o Sh Surya Nath
(hereinafter referred to as “the Borrower, Proprietor, Mortgagors & Guarantors”).to repay the amount mentioned in the notice being
Rs.53,63,011.60/- (Rupees Fifty Three Lakhs Sixty Three Thousand Eleven and Paise Sixty Only) as on 30.06.2023 within 60 days
from the date of receipt of the said notice with future interest and incidental charges w.e.f. 01.07.2023
The borrower having failed to repay the amount, notice is hereby given to the borrower/ Guarantor and the public in general that the
undersigned has taken Physical possession of the property described herein below in exercise of powers conferred on him/her under
section 13(4) of the said Act read with rule 8 of the Security Interest (Enforcement) Rules, 2002 on this 20th Day of June of the year 2024.
The borrower/ Guarantor/Mortgagor in particular and the public in general is hereby cautioned not to deal with the property and any
dealings with the property will be subject to the charge of the Canara Bank Asset Recovery Management Il Branch Hauz Khas Delhi
foran amount Rs.53,63,011.60/- (Rupees Fifty Three Lakhs Sixty Three Thousand Eleven and Paise Sixty Only) as on 30.06.2023
within 60 days from the date of receipt of the said notice with future interest and incidental charges w.e.f. 01.07.2023
The borrower’s attention is invited to provisions of sub-section (8) of section 13 of the Act, in respect of time available, to redeem the
secured assets.

Description of Property
147/397 part out of Khewat No. 191, Khatoni No. 267, M No. 18, Killa No. 3/2 (3-17), 4(8-0), 5(8-0), Kitta-3, Rakba -19, Kanal -17,
Marla — area measuring 80 sq yards Mauza Tilpat, Tehsil & Dist. Faridabad, Haryana(Freehold House No 1519, Ekta Enclave, Surdas
Colony, Village Tiplat, Faridabad, Haryana-121013) owned by Smt. Prema Devi W/o Shri Swaminath Jaiswal.
Bounded: Onthe Northby: VacantPlotNo43B,  Onthe South by: PlotNo43 C,
Onthe Eastby: PlotNo 46, Onthe West by: 12’ Wide Street

PLACE : Faridabad, DATE : 20.06.2024

H; A THE DELHI STATE COOPERATIVE BANK LTD.

(A SCHEDULED BANK)
Head Office: 31, Netaji Subhash Marg, Daryaganj, New Delhi-110002

ABRIDGED BALAMNCE SHEET AS ON 31" MARCH 2024

Authorised Officer, Canara Bank

[Amount in Lakhs)

Capital and Liabilities As on 31-03-2024 As on 31-03-2023
share Capital 4f1.68 486,06
Weominal Share Capiial 1,631.99 1,520.44
Reserves and Surplus 41,382 58 39,106.84 - e — a CIRCLE SASTRA CENTRE, NOIDA SAI.E NOTICE FOR
Deess 133,542 60 13454802 OGITa ?[W aI<h [lﬂm pU n]CIb national bank ettt IMMOVABLE
Il'll L] L I &
] - al - N e - . - T 3 IME ] "-'r . -
TOTAL 182.949.37 181,636.35 e s M A E-mail: cs8290@pnb.co.in PROPERTIES
’;ﬂﬁts b i Rk Bank & ndi - E-Auction Sale Notice for Sale of Inmovable Assets under the Securitization and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 read with proviso to Rule 8(6) of the Security Interest (Enforcement) Rules, 2002.
B:Fansg with E;E‘;Z :r::d mi:lirl":,. ﬂaII: ;_I 4 s 5,845.89 6.957.10 Notice is hereby given to the public in general and in particular to the Borrower (s) and Guarantor (s) that the below described immovable property mortgaged/charged to the Secured Creditor, the constructive/physical/ symbolic possession of which has been taken by the
et e e e A5 44938 <0.719.47 Authorized Officer of the Bank/ Secured Creditor, will be sold on “As is where is”, “As is what is”, and “Whatever there is” on the date as mentioned in the table herein below, for recovery of its dues due to the Bank/ Secured Creditor from the respective borrower (s) and guarantor
st EFI 74 2' 20 ; 3 ".-'?? o (s). The reserve price and the earnest money deposit will be as mentioned in the table below against the respective properties.
Advanices 96.344.71 88,744 93 SCHEDULE OF SALE OF THE SECURED ASSETS
Fixed Assets 1,515.09 163449 Lot. Name of the Branch | Description of the | P e A) Dt. Of Demand Notice u/s 13(2) of A) Reserve Price (Rs In Lacs)| Date/ Time Details of the | Name & Contact No.
Other Assats 5.059.10 5,302 86 No e iinnaiicatnnbin SARFAESI ACT 2002 B) EMD (last date of deposit of encumbrances | of Authorised
TOTAL : 3% 949,37 T r Name of the Account | Owner's Name [mortgagers of property(ies)] D) Outstanding Amount as on of EMD) E-Auction | known to the Officer
Contingent habilites 76.10 “78.68 Name & addresses of the Borrower/ C) Possession Date u/s 13(4) of . secured
i - Guarantors Account SARFAESI ACT 2002 C) Bid Increase Amount creditors
Previous year's figures have been re-grouped! re-classified, wherever consaderad D) Nature of P 00_
Aacaseqey. ature or Fossession
& Symbolic/Physical/ Constructive
ABRIDGED PROFIT AND LOSS ACCOUNT FOR THE YEAR ENDED ON 31" MARCH 2024 1. |B/O PNB, 18 Noida 1. Industrial Plot No B, Peepalsana, UPSIDC Industrial Area, A) 05.12.2018 A) Rs. 204 lac 23.07.2024 | NOTKNOWN | Subhash Chandra
{Amount in Lakhs) Name of the Borrower/Director(s) 1. M/s Smart | Kashipur Road, Ram Nagar, Uttrakhand area 3098.25 Sq Mtr B) Rs.16.64 Cr (Rupees Sixteen Crore Sixty Four B) Rs. 20.4 lac 11 AM Jatav
L_income A3 on $1-03-8124 As on 31-03-2023 Lights . . . Lakh Only) as on 30.04.2024 plus interest thereon. (22.07.2024) to 4 PM Mob.:
interast eamed 16,530.7% 14 5A0 24 Partner Mr Kapil Gupta & Mrs Sonia Kapil C) 22072019 - C)Rs. 0.50 lac 9121866087
Other income 271,39 1.016.58 Name of the Guarantor (s) 1. Mr Kapil Gupta & il
Total 16.811.18 15 606.82 Mrs Sonia Kapil D) Physical
Il. Expenditure 2. |PNB Sec-27 Noida 1. Plant & Machinery at Commercial plot situated at Khasra No. 384 A) 27.02.2023 1.A) Rs. 424.00 lac 23.07.2024 | NOT KNOWN Subhash Chandra
Interest axpended 6,645.08 567142 M/s Shikhar Integrated C_old ChainPvtLtd and 393, Vill: Dayalpur, Mursan, Distt: Hathras (UP) & Commercial | B) Rs. 22.94 Cr (Rupees Twenty Two Crore | B) Rs. 42.40 lac (22.07.2024) 11 AM Jatav
Operating expenses 1.292.92 7.311.01 Name of the Borrower/Director(s): plot situated at Khasra No. 384 and 393, Vll: Dayalpur, Mursan, | - ninety Four Lakh Only) as on 31.03.2024 plus C) Rs. 1.00 lac to 4 PM Mob.:
Profit before Tax 287318 2.714.39 1. Sh. Yatender Pal Singh (Reported Died) Distt: Hathras (UP) msg. 9000 sq. mtr. Owned by M/s Shikhar interest 9121866087
Provisiong far Income Taik Cufrant Yaar 750.44 E02 40 2. Sh. Ashish Singh, 3. Sh. Amlesh Singh - Integrated Cold Chain PvtLtd [QICIESEICIEDN,
Total 14,688.44 13.574.02 Name of the Guarantor (s) &  Commercial plot situated at Khasra No. 384 and 393, | C) 08.06.2023 & 09.06.2023
Il ProfitlLoss sfter Tax 7122.74 2121.80 1.Ms. Sarika Singh, 2. Ms. Varsha Singh, Vill: Dayalpur, Mursan, Distt: Hathras (UP) msg. 10250 sq. mitr. D) Symbolic
Net profitloss(-) for the year 2122.74 2.121.80 3. Sh.Y.P.Singh, 4. Smt. Amlesh Singh, Owned by Ashish Singh
Profitioss(-] brouaht forward 156,50 156.50 5.Sh. Ashish Singh, 6. Smt Kanti Devi, 2. Commercial shop situated at B-37, Sector-16, Near Metro 1.A)Rs. 86.00 lac
Balance carried over to balance sheet 2.279.24 2278.40 7.5h Lokendra Pal Singh |\S/ItatsionlkSg(I:torkf6, Noida measuring 290.52 sq.ft owned by B) Rs. 8.60 lac (22.07.2024)
TR T ST s Sarika Sing C) Rs. 0.50 lac
Previous year's figures have been re-grouped’ re-classified, wherever considered
nE.:Eggar: g s 3. Residential plot of land situated at A-43, Diwani Nayayalaya 1.A)Rs. 47.00 lac
P = =5 3 Karmchari Sahkari Awas Samiti Ltd, Plot No. 3, Sector-Pi, B) Rs. 4.70 lac (22.07.2024)
(DR BIJENDER SINGH)  (CH SUKHEIR SINGH PANWAR]  (ANITARAWAT)  (MIDHI CHANDRA] gﬁézrbmg?\’/agfgtsﬁi Nagar measuring 125.02 sq. mtr. C) Rs. 0.50 lac
PRESIDENT VICE PRESIDENT MANAGING DIRECTOR AGM
2 . . . Place: Naw Delhi 4. Residential house at D-2, Block-D, Sector 30, Noida msg. 450 1.A) Rs. 725.00 lac
nghilghtﬂ of Bank's Worki ng Dated: 71.06.2024 sq. mtr. Inname of late Sh'Y.P.Singh & SmtAmlesh Singh B) Rs. 72.50 lac (22.07.2024)
-Hggmrfa:f! ”“"éﬁrﬁ slaniie.::;sngnd H?EF:Endi”grEm s g"hm BTE : Hiodel 5. Commercial shop situated at B-200, Sector-16, Near Metro 1 i)) II?{Z ;g?)g)afac
m Special Loan Scheme for the Govt Employees, Cuerent /| Saving Account Holders, - L . B-c0U, -19, : - 99.
Business men, Studenis, Farmers, Professconals, Educational Institubions /Societies. Station Sector-16, Noida measuring 213 sq. ft. Owned Ms Varsha B) Rs. 5.50 lac (22.07.2024)
Retad Traders, Viliags industries, el Singh C) Rs. 0.50 lac
m Credit Card faciity for Farmers. Gou. Enipidyees, Lurent ACooLnEHOIder ofr. BRIEF TERMS AND CONDITIONS OF E-AUCTION SALE: The Sale shall be subject to the Terms & Conditions prescribed in the Security Interest (Enforcement) Rules 2002 and to the following further conditions.
SERVING WITH WIDE SPREAD NETWORK OF BRANCHES IN THE NCT OF DELHI The auction sale will be “online through e-auction portal: www.mstcecommerce.com;  « Any charges of concerned revenue authority & other if any will be borne by purchaser
STATUTORY SALE NOTICE UNDER RULE 8(6) OF THE SARFAESI ACT, 2002

Date: 18.06.2024, Place: Greater Noida

AUTHORIZED OFFICER, PUNJAB NATIONAL BANK

ZONAL OFFICE GURGAON, Plot No. 16, IRCON Tower, 4th Floor, Sector-32, Gurugram-122003
Corporate office: 254-260, AVVAI shanmugam Salai, Royapettah Chennai-600014

EAST COAST RAILWAY

e-Tender Mofice No, ETCECONNEHKP £ FETETETE ALLAHABAD

2024024, Dbd: 19.06.2024 i
Name of work: ELHET RIS “APPENDIX- IV-A" [See proviso to rule B (6)] SALE NOTICE FOR SALE OF IMMOVABLE PROPERTIES
BETWEEN DUVVADA [DVD)-SIMHACHALAM E-Auction Sale Notice for Sale of Immovable Assets under the Securitisation and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 read with proviso to Rule 8 (6) of the Security Interest (Enforcement) Rules,
NORTH (SCMN) & DOUBLING BETWEEN 2002
EF;H??HH:‘[T; 52:';';,"':?5 5;”55:7 Motice is hereby given to the public in general and in particular to the Borrower(s) and Guarantor(s) that the below described immovable properties morigaged/charged o the Secured Creditor, the possession of which has been taken by the Authorised Officer of
EXECUTION OF EARTHWORK IN indian Bank (e-Allahabad Bank), Secured Craditor, will be sold on " As is where is”, “As is what is", and "Whatever there is" on below mentioned for recovery of dues. The specific details of the properties intended o be brought fo sale through e-aucton mode
FORMATION, BLANKETING, MINOR are enumerated below:
L A e TN R R B
TOWER WAGON SHED, SIGNAL CABINS/ No.| Proprietor [ Guarantor | Mortgagor / : 5 sl oney Deposit | Inspection o ! r | property, ifany
SIGNAL & TELECOM GOOMTIES, FOOT ‘| Director Hypothecator / Legal Heirs Movable Property/ies Min Incremental| Property & | e-Auction |  with | known to Bank Not
OVER BRIDGE, PLATFORM WORKS, Account Papers Mob. No. |  Known to Bank
,f';'ff:ﬁ,ﬁ‘;é“ﬁ,’;ﬁﬁé EﬁEﬂg ﬂ‘”g 1 | DHARUHERA Branch Residential Flat No-1503, 14TH Floor, Tower. | IDIB30043783827 | Rs. 27 34,1153500 | » 93 g9 | a4y | 18-07-2024 | 26.07.2024 | Mr Jiendra | ot Known to _
SUPPLY OF BALLAST TRAMSPORTATION 1. Mr. Manoj Kumar Sio Mr. Jile Singh | 5, Bestech City , Park View Delight , Village 18.06.2024 with . (Time :- betwoen Rumar, Bank P filamatd |

' istl.- turther interest, | ¥2.50 Lakh Mab. No. | Bank Website
OF PWAY MATERIALS. ELECTRICAL {Borrowers Mortgagor) Malpura Tehsil- Dharuhera, Distl.-Rewar , uring n ' 10.00 AM 1100 a.m. to SEIBAEISES / rniciiiia i i
GENERAL SERVICES WORKS. 2. Mr. Devender Singh Sio- Karan Singh | Haryana -123106 Measuring 975 5q. FL In costs, other charges | 20,25 Lac | to4.00PM) | 500 pm. Mr. Amit s =
DISMANTLING OF EXISTING BUILDINGS! {Guarantor) the namae of Mr. Mano] Kumar S{o Jile Singh and expenses with unlimited|  Kumar
STRUCTURES, UTILITY SHIFTING OF Possession Type - Symbolic Possession theteon fram extensions Mob.
INFRINGING SIGNAL & TELECOM GEARS 19.06.2024 of 10 minutes | 9686138840
AND CABLES AND OTHER COMNECTED each. Assistant
ANCILLARY WORKS OF WALTAIR DIVISION, Branch
EASTCOASTRAIWAY, | Manager
Approx cost of the work £ 1;?45.4? Lakhs,
i e b e 2 | BAHADURGARH B545 Branch Residentlal Property situated at HNo. 374 , | 1DIB30049398932 |Rs.11,10,965 as 00 | 5 9g 32 | iy | 03-07-2024 | 10.07.2024 |Wir.Deepak | Not Known to
_ Har clos j_. & tim - ENRFI ; 1. Mrs. Rita Sharma W/o Mr. Vinod Kumar | Ward no 27, Gali no 6, Shakti Nagar, Forming 18.06.2024 with (Time :- between  [iumar Pamaj Bank
""n“ AT o 120 hrs. o [Borrower and Mortgagor) pari of khewat no 868, Min. Khasra no further interest, | T3.00 Lakh | 1000aM | 11.00am.to | Mob. No.
No maniial 07ors 5k b7 FosbComanE ot or 2. Mr, Vinod Kumar S/o Mr. Narayan Singh | 5119/548 min (1-1) which in MC Limit of Mauja cosls, ofher chamges | 70,25 Lac | to400PM) | 500pm. |9956356644
I r_.,t,,ém, shall L:nl.-:lmgnplw :jgainsl i {Co-Borrower) - Bahadurgarh Diett, Jhajjar having Sale and expenses with unlimited { '
AR 3. Mr. Anil Malik Sio Mr. Satya Pal Malik | Deed no 10123/1 Dt 23/03/2009 admeasuring thereon from extensions | Mr. ANUJ | BankWebslte | [ | [ Document
latles head and recaived n bme Al such [{Guarantor) with area of 86.00 Sq. Yards in the name of 19.06.2024. af 10 minutes | Mob. No. | warw.Indianbanik.in|
manugt offers shall be considersd mvalid and Mrs. Rita wi'o Mr. Vinod Kumar. gach. 9836779215
shall ba rejected summarnily withoul any Possession Type - Symbalic Possession Branch
pongideration Manager
compiete infermation incheding e-fendar
documends of the above edender |s avadable
In website www. Ireps.govin, The prospectve
tendersrs are adwisad o revisil Eha wabsita 15
(Fifleen) days before the dale of closing of
fender ko note any changes/ comganda issued 3 | GURGAON GURUDWARA ROAD Branch | EM over Residential Flat No B-108, 1st Floor , | IDIB30536203259 | Rs.26,62,239/- a5 on * 4 08 Lakh | 18-07-2024 26.07.2024 Mr. Not Known to
for this lender. The tandenarsibidders must 1.Mr, Vinod Kumar S/o Mr. Sulekh Chand | Avenue 51, within revenue estate of Wazirpur, 18.06.2024 with - (Time :- between | KARMVIR Bank
PN ool 1M gl gl e s rlicne it [Borrowerk Mortgagor) Tehsil-Harsaru, , Sector 52, Gurugram - further interest, | T3.50 Lakh | 40p0AM | 11.00am.to | SINGH,
n"'?_llel:'"éd'?gr';"}'uﬂ ‘::illdelf ':PI:E' :E:E'I E.I-.!!: 2. Mrs. Sonia Saini Wio Mr, Vinod Kumar | 122001 , Haryana, Admeasuring 588.037 Sq costs, othes charges | =0 25 Lac | o 4.00PM) 500 pm. | Autherised
i ) (Co-Borrower) Ft. in the name of Mr. Vinod Kumar S/o Mr. and expenses with unlimited| Officer and
= Sulekh Chand vide Sale Deed No. 13447 dated thereon from extensions | Branch : | |~ Dogument

Tha lenderers should read a8l ingtrections to ) E-auction wabsito
the tenderers carefully and ensure 2'1.01.21.'!2_3. 19.06.2024 of 10 minutes :xaaﬂr { || Sale Notice Imags)
comphiance of all instructions including check Possession Typa - Symbolic Possesslon each, e (O - &)
lists, para 3.1 {additional check-tist) of fender 9315886333 ; 2 T
form (Second sheel) Annaure-l of chapter 2
of Tender deocuments, submission of
Annesure-BIG & G didy venfied and signed
by Chartered Accouniant e el 41

Chief Administrative Officer (Con)/ | Property Location | | Video of property | | Photos of Property
PR-30/CH/24-35 Bhubaneswar 1, For property details and photograph of the property and auction terms and conditions please visit: hittps:/fibapi.in.

2. Bidders are advised to use Property ID Number mentioned above while searching for the property in the website with hitps:iibapi.in and www mstcecommerce.com
Date : 21-06-2024, Place : Gurgaon Authorized Officer, Indian Bank

financialexp.epaprin New Delhi
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This is only an advertisement for information purposes and for publication, distribution or release directly or indirectly outside India.
This is not an announcement for the offer document.
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ASHAPURI GOLD ORNAMENT LIMITED

Corporate Identification Number: L36910GJ2008PLC054222
Registered Office: 109 to 112A, 1* Floor Supermall, Nr. Lal Bunglow, C.G. Road, Ahmedabad - 380009, Gujarat, India
Contact person: Dharmesh Shah | Telephone: 079-26462170/71 | E-mail id: account@ashapurigold.com | Website: www.ashapurigold.com

PROMOTER OF OUR COMPANY: SAREMAL SONI, DINESH SONI AND JITENDRA SONI

FOR PRIVATE CIRCULATION TO THE ELIGIBLE EQUITY SHAREHOLDERS OF ASHAPURI GOLD ORNAMENT LIMITED (THE “COMPANY” OR THE “ISSUER”) ONLY
ISSUEOF UP T0 83328666 EQUITY SHARES OF FACE VALUE OF X 1/- EACH (“RIGHTS EQUITY SHARES”) OF OUR COMPANY FOR CASH AT A PRICE OF % 5.85/- EACH
INCLUDING A SHARE PREMIUM OF % 4.85/- PER RIGHTS EQUITY SHARE (THE “ISSUE PRICE”) AGGREGATING TO AN AMOUNT OF UP TOX 4874.726961 LAKHS* ON
A RIGHTS BASIS TO THE ELIGIBLE EQUITY SHAREHOLDERS OF OUR COMPANY IN THE RATIO OF 1 (ONE) RIGHTS EQUITY SHARES FOR EVERY 3 (THREE) FULLY
PAID UP EQUITY SHARES HELD BY THE ELIGIBLE EQUITY SHAREHOLDERS ON THE RECORD DATE, THAT IS ON THURSDAY, APRIL 18, 2024 (THE “ISSUE”). THE
ISSUE PRICE FOR THE RIGHTS EQUITY SHARES IS EQUAL TO THE FACE VALUE OF THE EQUITY SHARES. FOR FURTHER DETAILS, PLEASE SEE THE CHAPTER TITLED
“TERMS OF THE ISSUE” BEGINNING ON PAGE 135 OF THE LETTER OF OFFER.

* Assuming full subscription. Subject to finalization of the Basis of Allotments.

BASIS OF ALLOTMENT

The Board of Directors of our Company thanks all Investors for their response to the Issue, which opened for subscription on Wednesday, May 08", 2024 and closed on
Monday, May 27", 2024 and the last date for On Market Renunciation of Rights Entitlements was Tuesday 21* May, 2024. Out of the total 9272 Applications for 119736653
Rights Equity Shares, 900 Applications 3541546 Rights Equity Shares were rejected due to technical reasons as disclosed in the Letter of Offer. The total number of valid
Applications received were 8372* for 113810587 Rights Equity Shares, which was 136.58% of the number of Rights Equity Shares to be Allotted under the Issue. In
accordance with the Letter of Offer and the Basis of Allotment finalized on June 5, 2024 in consultation with BSE Limited (“BSE”), the Designated Stock Exchange and the
Registrar to the Issue, the Right Issue Committee of the Company has, on June 5, 2024, approved the allotment of 83328666 fully paid up Rights Equity Shares to the

i Ashapuri

Y=o . . . .
7 o successful Applicants. Inthe Issue, no Rights Equity Shares have been keptin abeyance.
q;?;.mz S‘;‘w R e wE S B § B 1. The breakup of valid applications received through ASBA (after technical rejections) is given below:
@ for o 91 afterfts 8 swET Category No. of Valid Applications No. of Right Equity No. of Right Equity Shares Total Right Equity Shares
(e m?ﬁm P forg ﬁznjf ;fmﬁw wﬁf %ﬂ’?ﬁl‘;‘ 0% (Including ASBA Application) Shares accepted and allotted against addition Right accepted and allotted
areifire fgm Received allotted against Entitled (A) | Equity Shares Applied For (B) (A+B)
. e/ Bemsua /vegerd | @ e siReld @ € flew wgde fafis
1 CTER BT AT RAGTSTA: U74994DL1993PTC053687 1 Number Number = Number 2 Number
_ ﬁﬁ : AAACBS5148F Eligible Equity Shareholders 7977 18122325 62067517* 80189842
2 [iSfpd e 1 AT P -2 < S B, T e Renouncees 395 2671293 467531 3138824
) T A R AR 55, e TR 22,/ 2, Arwen Total 8372* 20793618 62535048 83328666
e, j—j ”éf o B T R 31000 # Includes 42 Partial Rejected Cases
3. |GavTee &1 JeIRGer = 2. Information regarding total applications received:
4. [S9 N @ faRor S si@ srEd|-deeia dee e, sienfie &, e, Category Gross Less: Rejections/Partial Amount Valid

aferar Rerd 8 SRATIMT—121004 — ¥ Tefic 3R 7R Rera 2,

st qf waeEe § Red 7|

Applications|Equity Shares| Amount () | Applications|Equity Shares| Amount (3) |Applications|Equity Shares| Amount (3)
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5. |7 SRl /darett #Y wnfid e 31 A1 2022 T& dei Hfie & AR

el TOTRA—. 70,04,66,367 / —

6. [Upal faia o & 99 W gEg[AEn Suder T8
SRICVAIEICIICa ik eI i 31 91 2022 TP doi ¥fe & AR
G IO — B, 70,04,66,367 / —

7. |wHeRar / BRI @ e Nl

8. [ avf @ ciftm Sude ffm ferur[afia G smdest g
(gt & wen), ARt B, AD|cirp.bkb@gmail.com W el & Aremd W ey
fIaRoT FYETRTS SR T foam T Aaar 21,

o |G @ R 25()T@) & TEd TR [EWIAd TR SMISH gRT
amdghl @ fog ueEr gEl IR W|cirp.bkb@gmail.com W $ier & "R R
SR [ERIBSIESE I

10. [ofa & aifraafs ura a7 @ sifo faf: [08.07.2024

1. [Ffad wHeE masdl @ oM §E|18.07.2024
S B @

12, [oFifoH @ W SMURRIT S SR @) 3ifH|23.07.2024

13, [FwIfad |RI STl @1 aifenT T ST |02.08.2024
EagiCalRIR]

14, [EIFIT AT QMded! @ foTw @ STa1|07.08.2024
SR F @ Y, qeied dfte sk
AT ATl & foy SR

15. |G ATST TR HY @ 3ifom fafr  [06.09.2024

16. [ofeaRh =g AT ST BRA @ ferg|cirp.bkb@gmail.com
Tfeha AT MRS

B/ —

et o

FiaRa TarH Wk 45E 3 ¢ ficw wgae s

SRS ToNBRUT T AMSSNINS / ITSHT—001 / MSA—H—02072 / 2020—2021 / 13213
9a: cirp.bkb@gmail.com, caakhilahuja@gmail.com

TUHY JEeT: 13 /09 /2024

Hrde Mg A gergend,

AR BT Uan: §1—29, TeToiiy®h, ororad TR-111, faeel 110024

fa=i®: 22062024
e A Rl

T fRer afdaw wgae fafies (ufimmma & swliv) @t Ate Yeot
faemiSee ufamie & TaE-we i & fad foet g 9e gresiaes Sreon
(9Rq fearen qen feenferan vea (qREam= uian) fafemm, 2016 & faf=a= 37g &

T ufSa aRemre fafawreed 6t st 1)
Heifera fereror
1. |99 qon R & Wy FIORe RUHRE &1 [Traaa Reer Afdaw e faties,
Ei] AAGCT3979G U74999DL.2017PTC322580

2. | dsfiepd ST 1 qal -9, 17 qa, Toh-8, ERehI, TIevT U=y foeet, 5

qetl, feeedl, W 110077

3. |JeTEe 1 JRNTA LT

4. | o el st fuiRa WRemet |Te (F7 e feel Racmstad Tie & THE-Hwe/ i
srafterd ¥, w1 fereror & o8 weh Hrarh § | Frefteg Fewe 9%, 1.69 WS
&1 TR % Resia & 18 Aeg e g aiika
MW

5. | g IR Aanei @ eenfd amar [wAe

6. | faa o ¥ foskl &l T8 A - SR
IS/ Y A A Yo

7. |, S3itenE W ford forga s qen |feeren we foenforn w@ied, 2016 W ERT 29T % STTAR
Hfsran i AR STEiSHI o ford St |dr

faferedi 1 feramor forga foreRor $89@ cirptyson2020@gmail.com, rbaja-
jip@gmail.com T Y AsTR IRTFTH § T R
ST TRl
8. | RTINS FOIERe Y oIkl bt Ufeha U | CERATET o TweT S-<icirdl Ufshan e1efe UReelt Uik &
adient ey § feria=T FRARIET & F1Y TTIRSIRT
TAE=/ 30
9. | SR Tea wE 3ume (W) SR e %, 8,00,000/- AT TTAS! T. 80000/~
(THERT % qHe Gl IReI gfhan)

Eligible Equity Shareholders 8877 86115908 |503778061.80 900 5926066 |34667486.10| 7977 80189842 |469110575.70
Renounces 395 33620745 |196681358.25 0 0 0 395 33620745 |196681358.25
Total 9272 119736653 |700459420.05 900 9926066 |34667486.10| 8372 113810587 |665791933.95

Information for Allotment/refund/rejected cases: The dispatch of Allotment Advice cum Refund Intimation to the investors, as applicable, has been completed on June
10", 2024. The instructions for unblocking of funds in case of ASBA Applications were issued to SCSBs on June 05", 2024 and for refund of funds through NACH/
NEFT/RTGS/direct credit were issued to Axis Bank Limited, the Banker to the Issue, on June 05", 2024 .The Listing Application was executed with BSE on June 6, 2024. The
credit of Rights Equity Shares to the respective demat accounts of the allottees in respect of Allotment in dematerialized form has been completed on June 7th, 2024. For
further details, see “Terms of the Issue — Allotment Advice or Refund/ Unblocking of ASBA Accounts” on page 156 of the Letter of Offer. The Equity Shares offered pursuant to
the Issue are expected to commence trading on the BSE with effect from June 13", 2024. Further, in accordance with SEBI circular bearing reference
SEBI/HO/CFD/DIL2/CIR/P/2020/13 dated January 22, 2020, the request for extinguishment of Rights Entitlements has been sentto NSDL & CDSL on June 6", 2024

INVESTORS MAY PLEASE NOTE THAT THE RIGHTS EQUITY SHARES CAN BE TRADED ON THE STOCK EXCHANGE ONLY IN THE DEMATERIALISATION FORM.
DISCLAIMER CLAUSE OF SEBI: It is to be distinctly understood that submission of the LOF to SEBI should not in any way be deemed or construed that SEBI has cleared or
approved the LOF. Investors are advised to refer to the full text of the "Disclaimer Clause of SEBI" beginning on page 130 of the LOF.

DISCLAIMER CLAUSE OF BSE (THE DESIGNATED STOCK EXCHANGE): Itis to be distinctly understood that the permission given by BSE Limited should not in anyway, be
deemed or construed that the Letter of Offer has been cleared or approved by BSE Limited, nor does it certify the correctness or completeness of any of the contents of the
Letter of Offer. Investors are advised to refer to the Letter of Offer for the full text of the "Disclaimer Clause of BSE” on page 131 of the Letter of Offer.

Unless otherwise specified, all capitalised terms used herein shall have the same meaning ascribed to such terms inthe Letter of Offer dated April 25, 2024.

THE LEVEL OF SUBSCRIPTION SHOULD NOT BE TAKEN TO BE INDICATIVE OF EITHER THE MARKET PRICE OF THE EQUITY SHARES OR THE BUSINESS

PROSPECTS OF THE COMPANY.

COMPANY DETAILS REGISTRAR TO THE ISSUE

A : ASHAPURI GOLD
snapuvi

it napu ORNAMENT LIMITED
CIN: L36910GJ2008PLC054222

Registered Office: Office: 109 to 112A, 1st Floor Supermall, Nr. Lal Bunglow,
C.G. Road, Ahmedabad - 380009, Gujarat, India ;

Tel. No.: 079-26462170/71;

Email: account@ashapurigold.com

Website: www.ashapurigold.com

Contact Person: Shri Dharmesh Shah, Company Secretary & Compliance Officer

é BIGSHARE SERVICES PRIVATE LIMITED

Regd. Off.: Office No S6-2, 6th Floor, Pinnacle Business Park,

Next to Ahura Centre, Mahakali caves Road, Andheri (East) Mumbai - 400093,
Maharashtra, India | Tel: +91-22-6263 8200/22

Email: rightsissue@bigshareonline.com | Website: www.bigshareonline.com
Investors Grievance E-mail: investor@bigshareonline.com

Contact Person: Shri Suraj Gupta

SEBI Registration Number: INR000001385

Investors may contact the Registrar to the Issue or our Company Secretary and Compliance Officer for any pre-Issue or post- Issue related matters. All grievances relating to
the ASBA process may be addressed to the Registrar to the Issue, with a copy to the SCSB, giving full details such as name, address of the Applicant, contact number(s), e-
mail address of the sole/ first holder, folio number or demat account, number of Rights Equity Shares applied for, amount blocked, ASBA Account number and the Designated
Branch of the SCSB where the Application Forms, or the plain paper application, as the case may be, was submitted by the Investors along with a photocopy of the
acknowledgement slip. For details on the ASBA process, see "Terms of the Issue” beginning on page 135 of the Letter of Offer.

FOR, ASHAPURI GOLD ORNAMENT LIMITED

SD/-
DATE: JUNE 12", 2024 SAREMAL SONI
PLACE: AHMEDABAD MANAGING DIRECTOR

Disclaimer: Our Company is proposing, subject to market conditions and other considerations, to make a rights issue of its equity shares, and has filed a Letter of Offer
dated April 25, 2024 with the Stock Exchanges. The Letter of Offer is available on the website of the Stock Exchanges, i.e., BSE Limited at www.bseindia.com and, Company
at www.ashapurigold.com, website of the Registrar to the Issue at www.bigshareonline.com. Potential investors should note that investment in equity shares involves a
high degree of risk and are requested to refer to the Letter of Offer including the section titled "Risk Factors” beginning on page 19 of the Letter of Offer for details of the
same. Potential Investors should not rely on the Letter of Offer for any Investment decision.

This announcement has been prepared for publication in India and may not be released in the United States. The LOF does not constitute an offer to sell or an invitation to
subscribe to the securities offered in any jurisdiction to any person to whom it is unlawful to make an offer or invitation in such jurisdiction. The Rights Entitlements and
Rights Equity Shares offered in the Issue have not been and will not be registered under the Securities Act or any state securities laws in the United States, and unless so
registered may not be offered or sold within the United States, except pursuant to an exemption from, or in a transaction not subject to, the registration requirements of the
Securities Act and applicable state securities laws. Accordingly, such Rights Entitlements and Rights Equity Shares are being offered and sold (i) outside of the United
States in offshore transactions in reliance upon Regulation S under the Securities Act and the applicable laws of the jurisdiction where those offers and sales occur; and (i)
in the United States to "qualified institutional buyers" (as defined in Rule 144A under the Securities Act) in transactions exempt from the registration requirements, under

Section 4(a) of the Securities Act.
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